
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL WZ BENCH 

AT PUNE 

                                                       EXECUTION APPLICATION NO 09 OF 2025 WZ.           

     Satyaprakash B. Sharma                                                             Applicant. 

        Vs. 

    MPCB & Others.                                                                          Respondents. 

 

Written Submissions on behalf of the R. Nos. 2 to 7 to the Execution 

Application filed by the Applicant 

The Written Submissions on behalf of R. Nos.2 to 7 are as under- 

The R.Nos. 2 to 7 are already filed a detailed Affidavit in the Original Application No. 

194 of 2024 dated 22.07.2025. 

1) The Respondent Nos. 2 to 7 are the original owners of the Land & Buildings 

which are the subject-matter of the present application along with the 

Applicant’s Land & Building owned by the Applicant, which is the industrial 

unit and under construction. The Respondent No.7 in its Affidavit in Reply 

to the Main Application dated 22nd January 2025 has already admitted that 

the R.Nos. 2 to 6 & 8 are using it for residence after 2002 onwards. (Pages-

67 & 79-80 of the Application.)  

 

2) The R.Nos. 2 to 7 are the Owners of the Land and Building situated at Gat 

No. 378/3. They have been the Respondents in the O A No. 194 of 2024. 

The main question arises in respect of the provision of Sewerage Line to be 

provided and connected to the Gram-Panchayat, Kharabwadi Sewerage 

System, which has been very much provided by the Grampanchayat 

through the Plot owned by the Applicant, which had been open plot and 

acquired by the Maharashtra Government for industrial establishment from 

the R.Nos. 2 to 7 and their forefathers.  
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3) The Applicant has not taken any steps to convert and construct industrial 

shed and therefore, it is understood that the said plot had been taken back 

by the Government. There is still litigation pending on the said plot. 

However, the Applicant by all means got the possession and started 

construction thereon. 

 

4) After taking steps for construction, the Applicant has damaged the sewerage 

line flowing from nearby his plot, where, he is also going to dispose of his 

sewage and waste water because he does not want the sewage of the 

R.Nos. 2 to 7 to be passed from the said sewerage line, which has been 

authorized sewerage line provided by Grampanchayat, which can be 

confirmed from the Grampanchayat itself. A copy of the said letter is 

enclosed and marked as an Annexure R-I. 

 

5) The R.Nos. 2 to 7 have tried their level best to repair damaged pipeline, but 

the Applicant does not allow them to repair it and also not allowing 

Grampanchayat to do any repairs. Because, he does not want the sewage 

of R.Nos. 2 to 7 to flow from nearby premises for sewerage line. The 

following important facts and circumstances, which are required to be taken 

into consideration for the purpose of redressal of issue in respect of disposal 

of sewage by the R.Nos. 2 to 7. 

 

a) The R.Nos. 2 to 7 have not disposed of unauthorizedly any sewage on 

the plot of the Applicant. In fact, the R.No.8 the Grampanchayat has 

constructed sewerage line through the common area left for sewerage 

line at the boundary of the Applicant plot, which is the authorized 

sewerage line for disposal of sewage from the R.Nos. 2 to 7.  

 

b) The Applicant could not carry out any construction on the industrial plot 

for a considerable long time and therefore the plot was being transferred 

to the Original Owners of the Land and therefore the Applicant now 

wants to complete his constructions on the said plot. The Applicant will 

also have to dispose of his sewage through the pipeline/sewerage line 

passing through his boundary of the plot.  
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c) However, the Applicant now does not want to allow the disposal of 

sewage of the R.Nos. 2 to 7, who were the Original Owner of the plot 

transferred to him and therefore, he is taking strong objections for 

disposal of sewage from the R.Nos. 2 to 7 for the reasons best known to 

him. Some portion of the sewerage line constructed by the 

Grampanchayat has been damaged, might be deliberately to show that 

the R.Nos. 2 to 7 are discharging their sewage on the open plot of the 

Applicant. 

 

d) The Grampanchayat Kharabwadi is ready to repair the sewerage line 

passing through the boundary of the Applicant. Therefore, the necessary 

pipes have been brought and kept at the site. The photographs of the 

said new pipes and materials are enclosed and marked as an Annexure 

R-II collectively.   

 

e) The R.Nos. 2 to 7 have submitted an Application and Smaranpatra for 

repairs of the pipeline to Grampanchayat repeatedly. A copy of the said 

Application and Smaranpatra is enclosed and marked as an Annexure 

R-III collectively.  

In fact, the R.Nos. 2 to 7 are residing by the side of said pipeline/ 

sewerage line duly constructed by the Grampanchayat quite earlier 

before starting any construction by the Applicant. The Applicant is not 

residing at the said plot and therefore it is incorrect to say that the 

disposal of the sewage by the R.Nos. 2 to 7 is causing nuisance to him.  

 

f) The existing sewerage line is duly constructed by the Grampanchayat 

and it is authorized sewerage line, which needs to be continued with 

repairs and therefore this should be properly repaired and the R.Nos. 2 

to 7 as well as the Applicant have no alternative than to dispose of their 

sewage other than this particular sewerage line.  

 

6) Shri. Surendra Kharabi, now has been discharged from the proceeding is 

not allowing the R.Nos. 2 to 7 to join their sewage through his pipeline and 

therefore the R.Nos. 2 to 7 as well as Grampanchayat Kharabwadi have no 
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alternative than to dispose of their sewage through existing authorized 

sewerage line constructed by the Grampanchayat. It can be confirmed from 

the Grampanchayat itself.  

 

7) Both of them (the Applicant and Shri. Surendra Kharabi) not allowing the 

R.No. 2 to 7 to pass their sewage through above sewerage lines. Therefore, 

either Grampanchayat or Joint Committee if any appointed by this Hon’ble 

Tribunal may kindly visit the spot and accordingly the R.Nos. 2 to 7 may 

kindly be allowed to dispose of their sewage through only one of the way 

available to them.  

 

8) The R.Nos. 2 to 7 have already given in writing with undertaking/ Consent 

Letter to Grampanchayat to allow and decide the sewerage line and they 

are ready to comply with its writing instructions. A copy of the said 

undertaking is enclosed herewith and marked as an Annexure R- IV. 

However, neither the Grampanchayat or any other authority is ready to take 

final decision and nor the Applicant or Shri. Surendra Kharabi allow them to 

dispose of their sewage through authorized sewerage line. A map showing 

the present status of sewerage line and Shri. Surendra Kharabi’s sewerage 

line, where it can be connected is enclosed for ready reference (Annexure 

-R-V).   

 

9) The R.Nos. 2 to 7 has no intention to disobey the Judgment and Order 

passed by this Hon’ble Tribunal, but it cannot join either to Applicant or to 

common areas of Surendra Kharabi, who has been discharged from the 

proceedings and at present not a party.  The Following are the documents, 

which clearly shows bonafide efforts of the R.Nos. 2 to 7 to comply with the 

Grampanchayt undertaking as well as Order passed by this Hon’ble Tribunal 

dated 25.07.2025. 

 

a) The photographs in respect of existing authorized sewerage line laid down by 

the Grampanchayat are enclosed and marked as an Annexure R-VI. 
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b) The R.Nos. 2 to 7 have already given an undertaking to abide by the 

Grampanchayat Kharabwadi sewerage line before passing of the Judgment 

along with Shri. Surendra Kharabi who was R.No.8 and necessary party. The 

copies of such undertaking are already enclosed to the OA No. 194 of 2024. 

True copies are again already enclosed for ready reference (Annexure IV).  

 

c) Even after Judgment and Order passed by this Hon’ble Tribunal, the R.Nos. 2 

to 7 have given in writing that they are ready to comply with Grampanchayat 

conditions. The copy of such writings are already enclosed for ready reference 

(Annexure III). 

 

d) The Applicant deliberately damaged the pipeline passing through his common 

land which is in the name of State Government, so as to prevent disposal of 

sewage from his area. Shri. Surendra Kharabi not allowing to join their 

sewerage line in the common area and therefore, the R.Nos. 2 to 7 are not able 

to utilize authorized Grampanchayat sewerage line. 

 

10) Under the above circumstances the R.Nos. 2 to 7 have not done anything 

with respect to damage to the authorized sewerage line and ready to 

dispose of their sewage as authorized by the Grampanchayat through 

authorized sewerage line. They would like to pray either to direct 

Grampanchayat to give its final decision about where they should dispose 

of their sewage or Joint Committee may kindly decide this issue.  

Dated this 6th November 2025 at Kharabwadi. 

 

For R.Nos. 2 to 7 

 

(Mukta Ranade) 

Advocate 
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GRAM PANCHAYAT KHARABWADI 

E-mail: gpkharabwadi@gmail.com 

Gramdaulat Building, First Floor, Kharabwadi, 

Taluka Khed, District Pune. PIN 410501 
Shri S. S. Sanluke - Administrator                      Smt. N. P. Jadhav – Gram Panchayat Officer 

 

No. 1272/2025                                                                                     Date: 21/11/2025 

 

To, 

Shri Rajendra Dhodiba Kharabi 

Resident of Kharabwadi, Taluka Khed, District Pune. 

 

Subject: Regarding information about the enclosed drainage scheme on Land 

                     Group No. 378/3. 

     Reference: Your application dated 17/11/2025. 

 

With respect to the above-mentioned application, as per your request, you are 

hereby informed that no information regarding Land Group No. 378/3, as mentioned 

in your application, is found in the Gram Panchayat office. However, it is observed that 

drainage work under the drainage scheme near the house of Mrs. Sangeeta Kharabi 

and Pankaj Kharabi was carried out during the year 2019–20. 

Your application dated 17/11/2025 is hereby disposed of. 

xxx 

Smt. Nilima Prakash Jadhav 

Gram Panchayat Officer 

Gram Panchayat Kharabwadi, Taluka Khed, District Pune. 
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ItemNo.5 (PuneBench)

RErORE THE NATIONAL GREEN TRIBUNALWESTERN ZONE BENCH, PUNE
ITHROUGH PHYSICALHEARING (wITH HYBRIDOPTION))

ORIGINAL APPLICATION NO,194 OF 2024 (WZ)LA.No.228OF 2025(WZ)

Satyaprakash Bastiram Sharma
Applicant

Versus

Mabarashtra PollutionControl Board &9Ors.
..Respondents

Date of hearing: 25.07.2025

cORAM: HON'BLE MR.JUSTICE DINESH KUMAR SINGH,JUDICIALMEMBER
HON'BLE DR. VIJAY KULKARNI,EXPERT MEMBER

Applicant

Respondents

Mr. Shivshankar Swaminathan, Advocate

MB. Manasi Joshi, Advocate along-with

M8. Pooja Natu, Advocate for R-1/ MPCB
Ms. Mukta Ranade, Advocate for R-2 to R-6 & R-8

Ms. Supriya Dangare, Advocate for R-7

Mr. Ranjit Shinde, Advocate along-with

Mr. Abheek Melwani, Advocate and

Grampanchyat Adhíkari Grampanchyat Kharabwadi

And Bdo Khedm Pune for R-9

Mr. DattatrayaDevale,Advocate for R-10/PMRDA

ORDER

1 This order is being passed in continuation to the earlier orders

dated 04.10.2024, 03.12.2024, 14.02.2025, 04.04.2025, 28.04.2025 and

12.06.2025.

2 The issue involved in the present Original Application is that

Respondent Nos.2 to 8- Private Respondents, who are residents of Gat

No.378/3 of village Kharabwadi, Taluka Khed, District Pune, are alleged to

have flown their untreated sewage water into the land of the applicant i.e.

Page 1 of 4
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Gat No.378/3 of the said village and are dumping their solid waste

illegally over the said land.

3 Learned counsel for Respondent No.7- Mr. Surendra Ramchandra

Kharabi has filed 1L.A. No.228/2025 (wZ), seeking therein deletion o

Respondent No.7 rom the array of parties of the present Original

Application, on the ground that the sewage water, which is generating

from the household of the answering Respondent. is being flown through a

separate pipeline which directly connects to the drainage pipeline
of

Respondent No.9- Gram Panchayat, Kharbwadi. Therefore, the sewage and

solid weaste generated in the portion of land. which is in possession � tne

answering Respondent, is taken care of and there is no environmental

hazard caused by the answering Respondent and also no damage 1s

caused to the applicant and his property.

4. Above fact has also been substantiated by the comments submitted

by Respondent No.10- PMRDA, which is found undated. Hence asregards

Respondent No.7, we do not find that there is any cause of action to the

applicant. But since we are disposing of the present Original Application

today itself, we do not intend to pass any separate order on the said I.A.

5. From the side of Respondent Nos.2 to 6 & 8, reply affidavit dated

22.07.2025 has been filed, wherewith the present status of the sewerage

line has been indicated through a Map, which is annexed asAnnexure-B

(Colly.), whích shows that there was a pipeline on the southern side of

their houses and the said pipeline got broken partly, due to which the

problem of sewage has arisen from their houses, into the land of the

applicant. In this Map, learned counsel for Respondent Nos.2 to 6 &8 has

also shown us that broken pipeline in Gat No.378/3and submitted that if

the same is repaired, the problem of sewage will be taken care of.

Page 2of4
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6. We also enquired from learned counsel for Respondent No.9 as to

how big is the said pipeline, which is required to be laid, it is replied by

him that it is about 600 meters, which is already in the process of bes

laid and would be completed within 45 days fromn today.

7. Learned counsel for Respondent No. 10- PMRDAhas also brought to

our notice that an undertaking has been given by Respondent Nos.2 to 6

&8that they will provide their land for the purpose of laying the pipeline.

Weexpect that there should be noobstruction from their side for laying

the pipeline at their land, failing which an adverse order would be passed.

8 As regards the problemn of solid waste having been thrown on the

land of the applicant, we direct Respondent No.9 to ensure that the

domestic solid waste, which is coming out at the site in question from the

household, be collected on daily basis and be disposed of scientifically
at

the appropriate site and the same shall not be disposed ofon the property

of the applicant.

9. Learned counsel for the applicant in their rejoinder affidavit dated

24.07.2025 has shownus, at page no. 170 of the paper book, the current

position of the solid waste lying at the site in question and the draining

sewage water. We find it extremely concerning and therefore, direct

Respondent No.9 to ensure that the said solid waste be cleared within a

period of 15 days positively from the date of uploading of this order and

regarding sewage water, we have already passed order above.

10. Since Respondent No.1- MPCB in their reply affidavit dated

22.01.2025, has made it clear that Respondent No.9 has not provided STP

nor has it provided solid waste treatment facility, we direct Respondent

No.9 that these facilities be put in place at the earliest.

Page 3of 4
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11. With the above direction, particularly ,with respect to laying sewag�

pipeline within 45 days, we dispose of the present Original Application

accordingly.

12. Pending I.A. also stands disposed of.

Dinesh Kumar Singh,JM

July 25,2025
ORIGINAL APPLICATIONNO.194OF 2024(Wz)
I.A. No.228 OF 2025 (WZ)
P.Kr

Dr. Vijay Kulkarni, EM
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Date: 06/08/2025 

 

To, 

The Respected Gram Sevak, 

Grampanchayat Kharabwadi, 

Taluka Khed, District Pune – 410501. 

 

From: 

Applicant(s): 

1. Amit Nandaram Kharabi 

2. Amol Shantaram Kharabi and others 

 

Subject: Regarding repairing the drainage/sewage line in Gat No. 378/3 

 

Respected Sir, 

We humbly request you, as stated in the subject above, that despite our repeated 

requests and written correspondence to you for constructing/repairing the drainage 

line in Gat No. 378/3, no repair work or corrective action has been taken by you till 

date. 

The Hon’ble National Green Tribunal, Western Zone Bench, Pune, has issued an 

order on Application No. 194/2024 dated 25/07/2025. A copy of the same is attached 

with this application. As per that order, we humbly request you to give due importance 

to the directions issued and carry out the construction/repair of the drainage/sewer 

line. 

We have never had any objection in any form regarding this drainage 

scheme/drainage line, and we still have no objection. Therefore, we once again 

humbly request you to repair our drainage line within 45 days as per the order. 

Yours faithfully, 

 

                                                                                    1.Amit Nandaram Kharabi - xxx 

 

                                                                                   2.Amol Shantaram Kharabi - xxx 

 

                                                                               3.Rajendra Dhondiba Kharabi - xxx 

 

                                                                            4. Nandaram Dhondiba Kharabi - xxx 
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                                                                        5.Sangeeta Jalindar Kharabi - xxx 

 

                                                                  6.Ashok Sahadu Kharabi - xxx 

 

Enclosure: 

Copy of the order passed in Application No. 194 of 2024 by the National Green 

Tribunal, Western Zone Bench. 
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Memorandum–1 

 

Date: 08.09.2025 

To, 

The Village Development Officer / Sarpanch, 

Kharabwadi Gram Panchayat, 

Kharabwadi, Taluka – Khed, 

District – Pune – 410501 

 

Subject: Regarding provision of proper wastewater pipeline and municipal solid-waste 

               system as per the final order dated 25.07.2025 issued by the Hon’ble 

               National Green Tribunal, Western Zone Bench, Pune, in Original Application 

               No. 194/2024. 

 

Reference: 1) Undertaking submitted to the Gram Panchayat regarding the 

                        wastewater generated from the houses of Respondent Nos. 2 to 8. 

 

                   2) Directions dated 25.07.2025 

Sir, 

In connection with the above subject, a humble request is being made to you 

that, in Original Application No. 194/2024, based on the complaints submitted by the 

applicant and on the various affidavits filed before the Hon’ble National Green 

Tribunal, Western Zone Bench, Pune, the Hon’ble Court has issued directions on 

25.07.2025 instructing the Gram Panchayat to take appropriate measures regarding 

wastewater and municipal solid-waste management while disposing of the said 

application. 

We, Respondent Nos. 2 to 8, have already given you the required undertaking 

to install a proper wastewater system—either through a pipeline or a closed 

underground route—through our common space. However, Respondent No. 7, Shri 

Surendra Ramchandra Kharabi, has connected his wastewater line to the Gram 

Panchayat’s wastewater system through the common space belonging to all of us, 

and since that space is under his possession, he is not allowing us to connect our 

wastewater pipeline through the same common area. Therefore, due to this 
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compulsion, we are unable to connect our wastewater to the Gram Panchayat’s 

wastewater system. 

In the above circumstances, we request that you kindly issue appropriate 

directions and ensure that our wastewater connection is allowed to be linked to the 

common pipeline belonging to Respondent No. 7, Shri Surendra Ramchandra 

Kharabi, or make provisions for a separate pipeline through the land owned by the 

Government of Maharashtra currently under the possession of the applicant, Shri 

Satyaprakash Sharma, and arrange for a proper wastewater pipeline connection 

accordingly. This Memorandum-1 is being submitted to you for this purpose. 

Enclosed herewith are the Undertaking submitted by Respondent Nos. 2 to 8 

and a copy of the order issued by the Hon’ble National Green Tribunal, Western Zone 

Bench, Pune. Kindly note that without the above-mentioned arrangement, it is not 

possible for us to connect our wastewater to the Gram Panchayat’s wastewater 

pipeline. 

As per the directions, the said work must be completed within 45 days, i.e., 

before 9 September 2025, in order to comply with the Court’s order. 

Kindly acknowledge. 

Thank you. 

Yours faithfully, 

1) Shri Ashok Sahadu Kharabi sign xxx 

2) Shri Amit Nandaram Kharabi xxx 

3) Smt. Sangeeta Jalindar Kharabi xxx 

4) Shri Rajendra Dhondiba Kharabi xxx 

5) Shri Nandaram Dhondiba Kharabi xxx 

6) Shri Amol Shantaram Kharabi xxx 
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True Translated copy of Undertaking given by R.Nos. 2 to 8 

Rs. 100 STAMP PAPER 

Sr.N. 715, Dated 25.06.2025 

Consent Letter 

 

In this matter, we: 

Mr. Ramchandra Kondiba Kharabi 

Mr. Nandaram Dhondiba Kharabi 

Mr. Rajendra Dhondiba Kharabi 

Mr. Pramod Jalindar Kharabi 

Mrs. Sangita Jalindar Kharabi 

Mr. Shantaram Sahadu Kharabi 

Mr. Ashok Sahadu Kharabi 

Mr. Hanumant Kantaram Kharabi 

All residents of Kharabwadi, Taluka Khed, District Pune, 

Hereby give our consent that: 

We are permanent residents of Village Post Kharabwadi, Taluka Khed, District Pune. We have 

no objection to the construction of a new closed drainage line and the repair of the same by 

the Kharabwadi Gram Panchayat from Survey/Gut No. 378/3. We also have no objection to 

any future repairs of the same. 

We accept and agree to all of the above-mentioned content. 

 

Date: 26/06/2025 

Signatories: 

Sd/- 

         Mr. Ramchandra Kondiba Kharabi 

Sd/- 

Mr. Nandaram Dhondiba Kharabi 

Sd/- 

Mr. Rajendra Dhondiba Kharabi 

Sd/- 

Mr. Pramod Jalindar Kharabi 

Sd/- 

Mrs. Sangita Jalindar Kharabi 

Sd/- 

Mr. Shantaram Sahadu Kharabi 
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